IN THE CENLRAL ADMINISITRATIVE TRIBIJNAL  JALIFUR BENZH, JAIPIR,
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Date of Dacision: 12.11.2003
CP 33,2002 (0A 217/2000)
Dr.Balwant 3Singn 3/ Zardar Moola Singn ©/0 Opp.Blactricicy Boacd, Post
OLEice Jyoti Nagar, Jaipur.
..« Applicant
Versus
l. Snri  S.3.Lauura, IAS, Secretary, Govt. of India, Ministry of
Fersonnel, Fublic Grievances & Pensions, [eparcment of Parasnnal &
Training, Norch Block, New Delhi.
Ze Snri R.K.Nair, ¢Chief Secretary, &tats of Rajasthan, Rajasthan
Secretariat, Jaipur.
.« . Respondents
QORAM:
HON'BLE MR.M.L.CHAUHAN, JOUDICIAL MEMBER
HON'BLE MR.A.K.GHANDARI, ACDMINISTRATIVE LVM:.MBE‘.R

For the Applicant o Mr.lsnwar Jain
FPor Respondent No.l ee. Mr.Arun Chatucvedi
For Respondent No.2  v.. Mr.0.D.Sharma

ORDER - (ORAL)

Ine present Contempt Petition has ixeen filed tor allged viclation
of the order dated 5.5.2002, passa2d py this Yrilanal in QA 217,/2000.
Nocice of tnis CP was given t©o the respondants.  Respondzac No.2 has
filed reply, wnereby 1t was stated that wrii peoiltiosn nas ossn fited
bafore tha Hon'ble digh Court <f Rajastnan ajainst cine ordsr in gquastion.
Learnad counsel for respondent No.l nas furener filed an atfidavic coday,
wheraby it has b2en stated that tne ordsr in Jquestion has fhzen staved ny
the Hon'ble High Court vide its order datad 22.10.2002, passed in Writ
Pecition Ho.5541,2003. Learnad 2ounsal for raspondent Ns.l has also
stated that the nion of India nas also filed writ petition against tne
order in question and in tnat petition alss, tne oparation of the impanad
judgement passed by tnis Tribanal nas 2en scayed oy tn2 don'‘ple Hign

Court.

Ze In view of this development, the prasa2nt Concsunt P2fition does not
survive and tne same is dismissed. wMotices issnad to the raspondents are

nereby discharged.
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